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DELHI LELGISLATIVE ASSEMBLY

" BULLETIN PART I

(BRIEF RECORD OF PROCEEDINGS)
' .THURSDAY, 6TH MARCH, 2000 / CHAITRA 17, 1922 (SAKA)

‘//¥&%kk( No.: 35

QUESTIONS

STARRED : Starred Questions 202, 203, 204,

205, 207 and 208 and supplementaries thereto
were asked and orally answered.

Replies to Starred Questions 201, 206
and 209 to 220 were placed on the Table of
the House.

UNSTARRED : Replies to Unstarred Questions

585 to 607 were laid on the Table of the
House.

PAPERS LAID ON THE TABLE OF THE HOUSE

Shri Mahinder Singh Saathi, Minister of
Finance laid the following papers on the
Table of the House :-

l. A copy each of notification regarding
rules of the Consolidated Fund and the
Contingency =.© Fund of the NCT of Delhi

2. Appropriation Accounts for the vyear
1998-99

3. Finance Accounts for the year 1998-99

4. Report of the Comptroller & Auditor
General of India for the year ended on
31,3.1999. '

SPECIAL MENTIONS

The follpwing Members raised issues under
Rule 287 :-

1. Shri Kanwal Singh

2. Shri Mohan Singh Bisht
(Minister of Development intervened)

3. Shri Naseeb Singh

4. Shri Bhisham Sharma

5. Shri Mala Ram Gangwal

6. Shri Radhey Shyam Khanna
7. Shri ‘Surender Kumar

8. Shri Roop Chand

9. Shri Veer Singh

Contd. ve«2/=
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RESOLUTION UNDER RULE 90
Shri Mukesh Sharma inquired about the
fate of his notice given under Rule 107
regarding = the Constitution Review
Commission. Chair ruled that since the
matter was not primarily the concern of
the Govt. of Delhi, he could not allow
it to be raised under Rule 107. He
received another notice for a Govt.
Resolution on the same subject from
Shri Ajay Maken which was found to be
in order.

Thereafter Shri Ajay Maken moved the
following Resolution :-

B APhig House resolves that our

Constitution - a sacred document,
should not be tampered with and any
exercise of review of the

Constitution should be initiated by
the Parliament only and not by any
Commission "

The following Members participated in
the debate :-

1. Shri Mukesh Sharma
2. Dr. Jagdish Mukhi
3. Shri Jile Singh Chouhan

TEA-BREAK

House re-assembled. Some Members raised
issue of unauthorised encroachment on a
land belonging to a minority community
in East Delhi and demanded an immediate
statement from the Chief Minister. The
Chair directed the Government to make a
statement tomorrow. The agitating
Members were not satisfied and
continued to protest and shout.

SUSPENSION OF MEMBERS

The following Members were asked to
withdraw from the House for continued
defiance of Chair:-

1. Shri Mateen Ahmed

2. Shri Roop Chand

WALK-OUT
Shri Shoaib Igbal staged a walk-out in
protest.

Further discussion on Resolution under
Rule 90 :-

4. Shri Harsharan Singh Ballil
5. Smt. Anjali Rai

Chief Minister replied to the debate.
The Resolution was put to vote and
adopted by voice vote.

contd...3/-
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LEGISLATIVE PROPOSALS

q . 521 PM CONSIDERATION AND PASSING OF BILL
Shri Mahinder Singh Saathi, Minister of
Finance moved that 'The Delhi Sales Tax
(Amendment) Bill 2000' be taken into
consideration.

The Motion was put to vote and adopted.

Shri Nand Kishore Garg participated in
the debate.

CLAUSEWISE CONSIDERATION -

Claus e{2) was put to vote and adopted.

Clause (1), Preamble, Title and
Schedule was put to vote and adopted.

Shri Mahinder Singh Saathi, Minister of
Finance moved that the Bill be passed.

The Bill was put to vote and passed

unanimously.
10 - 5.26 PM CALLING ATTENTION
' Shri Nand Rishore Garg withdrew  his
Calling Attention Motion regarding

= non-availability of Admission Plan
resulting in problem in admission in
Govt. schools.

1 5.27 PM SHORT DURATION DISCUSSION
Shri Jagdish Anand. 1initiated Short
Duration Discussion on the recent
selective demolitions carried out by
DDA, MCD and other agencies in certain
areas of Delhi.

The following Members participated in
the discussion :’

1. Shri Mukesh Sharma
2. Shri Nand Kishore Garg
3. Shri Bhisham Sharma

Minister of Urban Development replied
to the discussion.

32 . 6.05 PM Shri Shoaib Igbal walked out of the House
observindd that he has not been
permitted to participate in the
discussion.

i1s. 607 PM (House adjourned till 2.00 PM on
¥
Friday, the 7th April 2000).

S.K. SHARMA
SECRETARY
DELHI

Dated : 6.H.2000
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